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- 

QRDER 	140.2004. 

Heard Mr.D, PDhalsariant, I4earned 

Coansel for the Applicant and Mr.Asok Mohanty, 

Ltarne4 Senior Counsl appearing for the 

Respondents and perused the records, 

Aplicant(a Gr,'D' employee of 

the erstwhile South Eastern Railway, posted 

under the Suerinten6ent of Division Store 

Depot, at Cuttack) being agrievei y the 

enpaneirnent order dated 10,7,2000 under 

Annexure-4for promotion from Gr,D to GZ, 

C as Jr.Clerk against 33 1/3/. Departmental 

promotion quota has filed this Original 

Application; with prayers (a) to quash the 

said ernpanelrnent order under Annexure-4 and 

() for a direction to the Respondents to 

ernpanel the ap1icant for the post of Gr•C, 

Respondents,hy fi1inq their 

counter, have clarified that in order to 

become eligible to be ernpanelled, a Gr,D 

employee has to go through the written test 

and viva-voce test: for which they have to 

secure 50% marks in the written test and 

50% marks in the viva voce. Apart from that, 

in aggregate one has to secure 50/o marks 

as per the Rules. Since the Applicant did not 

secure 50% marks prescribed for viva voce test 

and also, did not secure 50% marks in aggregate 

he was not empanelled for the pett of Gr.C. 

Aplicant has also not 

contradicted the sumnissi3fl$ made IPY the 

Respondents in their counter that the 
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AD1iCant'did not secure the presctibed 

oercentage of marks of 50h loy filing any 

contempOra#US documents. It is also seen 

that even tbouh the a?1icant has ciia11enged 

the order under Aflnexure4, he has not made 

the personS to Ae affected in case this 

0. A. is allowed as oarties& 

In the said premises, we find 

no merit in this Oriflal Ap,1iCatiOfl7WhiCh 

is accordin1Y dismissed bY leaving the 

srties to bear their own costs, 	
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